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"werah1.· for'the ~et.that the 'arrest and 
.manhandling of lirls were done by 
male pollcemeu. 

3. Even after atudents had courted 
arrest,they were beaten up in poace 
custody. A leg and an' ann of Secre-
tary, DUSU, have Deen !ractured. 
~ res dent, DUSU, was heaten merci-
lessly till he became unconscious. 
President, ARSD College Students 
. Union, was hit on his head with lathi 
causing grievous injury necessitatin,g 
. several stitches on his head. 

While I do not approve students 
blocking the traffic and stoning the 
'buse&, from what I have stated, it is 
evident that the Police failed to ap-
prehend the culprits 8lld was brutal 
in usm·g force indiscriminately against 
students who were naturally agltated 
over the murder of a fellow student. 
It shoulpbe a matter of concern for' 
all of us that, of late, this is .becoming 
.8 common pattern Of the operation of 
law and order machinery. 

I demand that all persons iU\iolved 
in the murderous attack on student 
Promod Kumar snould be arrested im-
mediately 'and a judicial -inquiry 
sbould be instituted to ascertain the 
facts regarding the incidents leading 
to lathi charge "by the pOlice and to 
fix responsibility. All cases ag'ainst 
students should be withdrawn forth-
with. 

(viii) PROTECTION OF FISHERMAN IN 

THE S ~ RELT OF ORISSA. 

.SHRI RASABEHARI BEHERA 
(Kalahandi): Orissa is famous in Inc-=.ia 
and abroad for the delicious praw!) 
available in the coastal water of the 
Puri sea and the Chilka lake. Fishing 
is the sole means of livelihood of 
·thousands of fishermen residing fil the 
coastal belt of Orissa. India exports 
huge quantities of Orissa prawn worth 
several crores of rupees to to reign 
countries every year. steps are being 
taken to preserve this prawn. Quite a 
large number of lee factories and some 
.other ancillary industries have boon 

set 'up neo.r h k~  lake for the· effec-
tive functionlq. 01 Phtwn trade. ~. 
sands of ftsbermtmJ have ~ directlY 
involved iii the prawn tr~de aDd flsh-
in, is their only source of ineo-me.· 
Thousands of "small fishermen from 
Andhra also earn their livelihood from 
fishing in these areas. " 

But th'e prawn trade bas suffered a 
great setback fOr the last three y~ars 
due to the interference of big fisher-
men who are equipped with trawlers 
and nets and carry on their vocation 
on a very large scale. Due to the in-
discriminate fishing in the coastal area:" 
by the mechanised means, prawns ~ 
diminishing in quantity and are facing 
extinction. Besides, the basin of Puri 
sea near Puri is silting up very fast 
which poses danger to this specie,:; 01 
fish. 

The fishermen community In p'lrti-
cular and people in general engaged 
in this trade will suffer furtb2r if 
steps are not taken to desilt the basin 
and promote the variety of prawn in 
the Puri sea. As the State Govern-
ment and the Centre earn foreign-ex-
change worth millions of rupees, steps 
should be taken to promote cultiva-
tion of prawn in this coastal area. 

14-38 hrS. .. 

LIFE INSURANCE CORPORATION 
(AMENDMENT) BILL-Contd. 

Clause 2 -(Amendment of Section 
48)-Contd. 

MR. CHAIRMAN: The House will 
now take up further clause by clause 
consideration of the Bill further' to 
amend the Life Insurance Corporation 
Act, 1956. 

Mr. Sunil Maitra had been on his 
legs. 

SHRI SUNIL MAITRA (Calcutta 
North East): Mr. Ohairman Sir. mY 
amendment No. 17 to Clause '2 is signi-
ficant. I have specifically given this" 
amendment in view of the foct th!lt 
~s te the Supreme Court j ud ent~ 

. .-.....-.. .. 
·The original speech was delivered in Oriya. 
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an4 'orders. this Government is Dot 
eoaDinl r ard~, to COD;lPly with those 
orders. 'Not only this. The na ~ 

Minister had also made certain state-
ments on behalf of the Government 
which obviously are also. not correct. 

'I would like to draw the :.ttention 
at. the Finance Minister t"J what he 
said that day as I have to make cer-
tain comments on that. 

, THE MINIS'N:R OF FINANCE 
(SHRI R. VENKATARAMAN): You 
can go' ahead. 

SHRr SUNIL MAITaA = While you 
were replying to the debate, Mr. Indra-
jit Gupta said "Shall I lay a copy of 
the order on the table?" 

You said "Sir,-be does not seem to 
have a copy of that order:' 

Then, Mr. Chairman commented "He 
is referring to that". 

. Then Mr... Venkataraman stated 
·'Now, I will deal with it in my own 
way." 

. Then, on the 13th January, what the 
final and formal order "f the court 
said is this: 

"The learned Attorney-General 
who a ~ared on bebalf of the Life 
Insurance Corporation of India has 
made a statement before us that the 
order passed by the court in its 
judgment dated November, 10. 1980. 
shall be complied with before 15th 
April, 1981." 

Then, Mr. Venkataraman continued 
''Sir, this is the relevant portion 0: the 
·order." 

: New. he prefaces tbis quotation by 
stating "1 will deal with it in my own 
way". 

Then, on the 13th January \\'hat the 
8ilal: and formal order of the cc/urt 
SQ8 il this. 

.. S ~ you say that the piece of paper 
that yOu· read. out to tile House, you 
delCribe it' as the flnalorder,. tbe final 
aDd fomta:l order of the court. ' 

The Finance Minister does not know 
tba t the paper that he read was noth-
ing but a copy of the proceedings of. 
the· Supreme Court. 

I am having the copy of the ,·ery· 
same paper from which the Finance' 
Minister read. This is the certified" 
copy. With your permission, ,I w6uld 
like to place it on the table of the. 
House. 

Now, if the Finance Minister h~ra  

terises this record ot pro",'eedmss of 
the Supreme Court, as final and for-' 
mal order of the Supreme Court, then,. 
on what basis and under what logic" 
did the Finance Minister the other dey 
describe IVlr. Gupta's similar piece of 
paper containing from the record of 
the proceedings of Supreme Court, 
dated 10-11-80. as not an order, not a 
formal order, of the Supreme Court? 
From the same record of proceedings, 
of the Supreme Court, if the Finance 
Minister quotes something and says 
tbat it is a formal order of the Court, 
then it becomes a formal order of 
the urt~s  because it is the Fin.· 
anc::! Minister who has quoted! And 
when the same thing is quoted hy the 
Opp)sition, from the similar docu--
ment, it is no longer a formal order be-
ca u'se it is coming from the Opposi--
tion! 

S!r. this is the "Record of Pro-· 
ceedj,ngs of the Supreine court, .. , 
Civil Misc. Petition No .. 15]95/80 
(CA 2275/.78), ... (b) RP Nt"). 23-81. .. '" 

and so On and so forth. 

·'13-1-81. The matters were caned 
on for bearing todaY'. 

"Hon. the Chief Justice 

HON. MR. JUSTlCE R. S. PATHAK· 

Hon. Mr. Justice, A.D. Koehal ..• '" 

Then, this is the order: 
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"Upon hearing couDsel, the Court 

passed the following, order:-

.'·Learped Attorney General who 
appears on behalf of the Life Illsur-
ance Corporation of India hus made 
a statement before us that the order 
passed by the Court in its judgment 
dated November 10, 1980. shall be 
complied with before April ) 5, 1981. 
We may add that this order \\iU be 
naturally subject to the result of the 
review petition. Stay petition filed 
alonglWth the review petition is re-
jected. Review petition be circu-
lated to Court." 

This is signed by the 'Court Master'. 
The other day when Shri Indrajit 
Gupta submitted a certified C()py of 
similar order dated 10-11-80, the Fin-
anCe Minister said th~t, if a document 
'was signed by the Court Master-',lIrho, 
according to' him is nothing but a 
'clerk-it was not an order,' Here 
again the Finance Minister said some-
thing on the ftoor of the House which 
came from a document signed by the 
'Court Master' who was described by 
the Finance W..inister as nothing but a 
Clerk. When you quote from that, it 
e ~nes an order, and when Mr. 
Yndrajit Gupta quotes from that, it is 
not an order! What is the logic? There-
'fore. Sir. I place· it On the Table of 
'the House'--with your permission. 

With these remarks, I conclude. 

THE MINISTER OF FINANCE 
(SURI R. VENKATARAMAN): Mr. 
Chairman, Sir, what ,is really pertinent 
for discussion in the House ' is the 
equity I.,f the legislation be'fore it. So 
far as the legality of it is n ~rned, it 
will be decided by the Supreme Court. 
I do not want to enter into an arlU-
ment on the legality of the legislation. 
Successive speakers have held that it 
is not f« the Pa'rUatDent to decide on 
the leplity of the le,lalation but it • 
'for thecoilrts to decide, 

, I wiSh only to ~r  that what I 
have always S St ~ n as a formal 
order is the order which says direct-
ing tbe 'Life Insurance Corporation to 
give effect to the terms of settlement of 
1974 relating to bonus until superseded 
by a fresh settlement, or industrial 
award or relevant legislation: that is 
the thing which is a final and formal 
order. Since it gives option to the 
Government either ~ t  have a second 
negotiation or an industrial adjudica-
tion or bring about a relevant legisla-
tion. the Government is well within ita! 
rights t.o bring the legislation. .This is 
all I wanted to say. In fact. Mr. Imira-
jit Gupta mentioned about the order. 
I have got all the arguments, but they 
are to be used in the Supreme Court, 
tbey are not to be used here .... 

MR. CHAIRMAN: You do not want 
to give out the secrets. 

SHRI It. VENKATAR • .t\MAN: I do 
not want to waste the time of this hon. 
House. 

SHRI SUNIL MAITRA: What about 
your statement made on. the, floor of 
the House? (Interruptions) 

SHRI R. VENKATARAMAN: I have 
said what I wanted to say. }: have 
nothing more to add. It is for you 
to draw whatever inference you 
want to. 

SHRY INDRAJIT GUPTA (Basir-
hat): Discretion is the better P2rt of 
valour. 

SHRI R. VENKATARAMAN: The" 
think that they can provoke me, but 
unfortunately I have a very long ,ex-
perience in Legislature; I ba,\7e <'ver • 
years ,of experience 1n Legisla.ture; 
tberefore, I cannot be pro·loked. 

I will deal with the E'quity part 01 
it; this is more Important. Whether it 
is legally right or not is not an im-
portant issue. Whether it is" justiftad 
or not 'is the real Jssue and here-again 
I want to mention, ,that.. . · 

,,' ~ ............... 
·Tbe Speaker not bavinc Bubaequentl:y' accorded tbe necesaal7 permission.. " 
the ciGeument was not treated as laid on the Table. 
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simI CHITTA BASU (Barasat): 
You cannot justify a thin, which ~ 
illegal. 

SHM R. VENKATARAMAN: I can 
also quibble, but it will take time. I 
am going to confine myself only to the 
equity part of tbis. The Life Insur-
ance Corporation employees are get-
ting dearness allowance without n ceil .. 
ing which is out of step with any other 
employee. Therefore, they have got 
to be brought under the broad para-
meters which are applicable to other 
c:mployees. 

The second point is that almost all 
the employees in the country nre sub-
ject to the bonus law. To say that the 
LIe employees. alone must be excepted, 
they should be exempt from the bonus-
law, they must get without !lny ceiling, 
is a prop-Osition which, on the face of 
it, is inequitable. I say this because if 
the principle of equal pay for equal 
work is to be applicable to the lower 
category of employees, my submission 
is that it should be applicable equally 
to the higher category of employees; 
the pe,ople who are drawin.g higher 
salaries l1lust also get equal pay for 
-equal work, and ,some of the pec-ple 
'" should not h ave islands of high wage 
rates making it difficult anli flifferent 
for others and thereby leading to un-
rest and heart-burnirtg amongst work-
ers themselves. Fortunately for me, 
Sir, I am fully supported and fortified 
in th'is line of argum.ent by no less a 
p::!rson than my esteemed friend, Mr. 
George Fernandes. I will read out 
what l\{r. George Fernancies wrote in 
]977 when he was sitting on this side, 
on these Benches .... 

PROF. MADHU DANDAVATE(Ra .. 
'japur): Wherr" you quote him. he al .. 
'ways e ~ ur 'esteemed ftie;'nd'. 

SHRt R. 'VENKATARAMAN: He has 
always be'en my esteemed lriend. Ask 
.him' if he is not. 

SHRI GEORGE FERNANDES (Mu-
ozaftarpur) : Do not quote me only so 
tar as this article Is_ concerned. 

SHRI R,' \rENKATABAMAN: I will 
quote what suita me. You can quote 
what does not suit me. 

This is what Mr. Fernandes wrote in 
the' journal, Mainstream, 15tb Annual 
Number, 1977, in which he said: 

uAgitations are presently being 
conducted by the LIC and bank em .. 
ployees seeking .•.. " 

Mark these words. 

" .. still better wage terms. " 
These are Mr. Fernandes' words. He 
goes on to say: 

" .. An essential aspect of the for-
mulation of a national wage policY' is 
to accept the principle of equal pay 
for equal work!' 

PROF. MADHU DANDAVATE: Is it 
)'\111'. George Fernandes or Mr. LawrenCe 
Fernandes? 

SHRI R. V'ENKATARAMAN: I 'will 
give the book to you. 

l\.{R. CHAIRMAN: He has absolute-
]y nQ doubt. 

SHRI R. VENKATARA'MAN: 
,"Though this is a proposition that is 
theoretically accepbable to everyone, 
the organised working class has, short 
of sloganising it, done pretty little to 
translate it into action and for Obvious 
reasons· The result is there for all of 
Us to see that even in the organised 
industrial sector they have developed 
,high-wage islands that have no rela-
tionship whatsoever to the wage' 
pattern prevailing in the entire indus_ 
try." 

Now, there are other things also and 
I d.J not want to quote more. The 
point I am really seeking to make is 
this, that in respect of wages it is not 
only necessary that hte people in the 
lower ranks should be brought to ' a 
,uniformity on the basis of E!qual pay 
for equal work but people Who are 
enjoying hi'h-wage island Plckets 
must also be brought within a com-
parative level with other wage-
earners So that there is no bitterness. 
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there is no jealousy, there is no ran-
cour' and one does Dot lead to another 
wage-spiral from time to time. 

I have explained that all the other 
employees are subject to a deamess 
allowance maximum a.nd all the other 
employees, almost all except where 
some people have given up their 
rights to bonus, are subject to the 
bonus law. Why should and what 
right, the LIe employees alone have 
to be exempt from the operation . of 
these laws and be entitled to Q higher 
dearness allowance without a celling 
or to a bonus payment without a 
ceiling? ... 

SHRI SUNIL MAITRA: Bonus Act 
was not applicable to Lite Insurance 
Corporation. 

SHRI R. VENKATARAMAN: I am 
not going to reply to anything. I am 
only putting forward my case.. You 
are only wasting your breath by your 
in terruption. 

Therefore, the government thought 
that in -the interests of putting an end 
to the litigation which is going on, one. 
appeal, another appeal, another case, 
revision petition, contempt applica-
tion, review application and all sorts 
of indefinite and indeterminable cases 
and litigation, the government should 
set at rest all these things and have a 
legislation. 

I would also like to ask one ques-
tion, particularly, of my friend, Mr. 
George Fernandes and also Prof .. 
Madhu Dandavate. To-day they are 
saying, 'Why are yOU interfering with 
a wage se.ttlement which has been 
reached by collective bargaining, and 
all that. The previous gov,emment, 
that is, Our own previous ~rn ent 

di<.\ ;nterfere with the wage settI.-
ment. It passed an enactment. That"wa. 
challenged in the court. The. Allaha-
bad Blah Court set aside the notices. 
At that time. it w ... the Janata govern-
ment which was in power-in 1978. 

mrrcrm r~er  ~ . tr:-;f'i ;r _tr 
f*lfT I ~ 'Iff ~8  f1JlfT ~ ~ 
'1') I 

SHRI B. VENKATABAMAN: Both. 
of them did? I will show even that is 
not correct. 

Now, in 1978 when the Janata Party 
was in power and when the distin-
guished leaders of the Lebour like my 
esteemed friend, Mr. George Fernan-
des and my good friend, Prof._ Madhu 
Dandavate were in the Cabinet, why 
did they take it in appeal? Why clid 
they not accept it? I know .the reason. ~. 
If you sit on this side of the House . 
end have the responsibility for 
managing the finances of this country, 
yOU will have necessarily to see that 
there is some order ... 

PROF. MADHU DANDAVATE: 
How does he know the Cabinet secrets, 
Sir? 

SHRI R. VENKATARAMAN: 
Because I am a successor. Sir, I ask 
this question: if yOU ere in a respon-
sible position then, you know that it 
is not possible for certain sections of 
labour to get away with it and have-
all that they want. It was necessary {' 
for the Government, be it this Gov-
ernment now or the previous Govern_ 
~ent then, to see that some kind of 
uniformity is established in wage 
structure. . 

MR. CHAIRMAN: Whosoever wears, 
the shoe ... 

SHRI R. VENKATARAMAN: 
Knows where the shoe will pinch. 
(InterruptionB) 

AN HON. MEMBER: In 1974 yOU 

were in Government. 

SHRI R. VENlCATARAMAN: 
Agreed, we were the culprits aftel we 
were the villains and youu were the. 
angels. But why did· Dot the angels 
immediately accept' 'tJle position 01. the 
Allahabad High Court! Why cIW. .. JOU 
go in appeal? Why. did th~ Ulels 
IE!ave this wretched lelAe.,. of carr7in. 
a baby whiCh they ~ t  
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SHRI SWn, M'Al'l'RA.: That is the SHRI B.! VENKATARAMAN: The 
j~ .of·:the Supreme Court. abuse' is a language in which . both 

~ . sides can idulge. If yOu say ~ha ~ 

, PROF. MADHU DANDAVATE: We 
want fools to rush in where the angels 
fear to tread. I, 

SHRI SAMAR MUKHERJEE 
(Howrah): Why was the bonus hot 
restored to the railways and the Gov .. 
ernment employees? It was only 
after a bitter struggle that it had been 
aecepted that it is linked with pl'Oduc-
tivity. I :.1.' 

9HRI R. VENKATARAMAN: 
Nothing is an answer to this clarge. 
If they say that they stand by the 
contract or if they want to save the 
sanctity of the contract, then they 
should have proved it when they 
were in office and when they had the 
opportunity. I se.e that they also 
followed this procedure which I am 
following. At that time, they had the 
option of going in appeal. Now, I 
have the option of going in fOr a legis_ 
lation as observed by the Supreme 
Court. Therefore, Sir, all this argu-
ment on equity has absolutely no 
basis, whatsoever. 

I would appeal to the Life Insur-
ance Corporation e!Jlployees that they 
must also fall in line with the other 
employees a'nd should not try to " a 
superior Bolsche.vik class by them-
selves. (Interruptions) They hoave 
become elite among the working-class 
and they have developed so much 
vested interests now like all other 
vested interests. Again they are_ los-
ing the vested interests. 

SHRI SUNIL MAITRA: This is 
hUmiliating. You are attacldn,. the 
employees by using the words like 
bourgeouse etc. When they are not 
in a position to reply to that. 

SHRI R. VENKATABAJI.AN: Mr. 
Chairman, Sir, hard words break no 
bones.' . 

~  AJOY.· BISWAS . (Tripura 
~t  What about breaking of bones 

"O'f the monopo"!lsts? 
+182 LS-12. 

fuI, I can say more shameful which is 
a worse term. But, I am not accus-
tomed to t~ As I said in the ·begin-
ning, I went to the school which did 
not teach the vocabulary in which you 
are specialising. Mr. Chairman, I 
have only one more word to say that 
either on the basis of comparison with 
the other .~kers or On the basis of 
equity, whether the Life Insurance 
Corporatlon employees have a ·justi .. 
ftable case or a presentable case for 
higher and superior treatment than 
that which is being given to the em .. 
ployees of similar categories in other 
services or in ~er a  services or 
not, has to be examined. 

I cannot, therefore., accept any ot 
the amendments moved. 

MR. CHAIRMAN: Shri K. A. Rajan 
is not present. I shall now put' the 
amendments moved by him-ame:1d-
ments No.8 and 9-to the vo·te of the 
House. 

The question is: 

Page,-

after line 2, insert-

'Provided that ~u h terms 
and conditions shall not be 
unfavourable to the em-
ployees and agents B!; com-
pared to the tenns and con .. 
.ditions existing prior to 
January 31, 1981." (8) 

Page,-

for lines 5 to 30, substitute-

u (2A)_ All rules made. unde:r 
this section shall be subject 
to any judgement, t:lecree or 
. -order of aAy court, tribunal 
or other authority end subject 
to the provision Of the IUclus-
trial Disputes Ad, t~ , or 
~ oth.-~ a  or any other 
. agreement, aetUem.ent, :award 
or .other instrum.en.ts.lot-the 
time being in r e~  (.) 
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'[!&t. Chairman) 

IS h .... 

Let the Lobbies be cleared. The 
Lobbies have been cleared. 

Shall I put both the amendment to-
gether or one by one to vote now? 

PROF. MADHU DANDAVATE: We 
would like to shout twice. 

~ 

MR. CHAIRMAN: All right. I will 
now put \ll'Dendment No. 8 to Clause 
2 to the vote of. the House. 

Amendment No.8 was put and 
negatived. 

:MR. CHAIRMAN: I will now put 
Amendment No.9 to the vote of the 
House. 

Amendment No. 9 was put and 
negati11ed. 

MR. CHAIRMAN: I shall now put 
amendme'"lts Nos. 13 and 14 to the 
vote of the House. Do YOU want di-
vision? 

SOME HON. MEMBERS: NO. 
Voice vote. 

The Amendment, Nos. 13 and 14 
were put and negatived. 

MR. CHAIRMAN: I shall now put 
amendme.."lts Nos. 16 and 17 to vote. 

Amendments No. 16 and 17 were put 
and negatived. 

MR. CHAffiMAN: I shall nOW put 
amendment No. 19 to vote. 
The Amendment No. 19 1DtIB put and 
negatived. 

MR. CHAIRMAN: Now the ques-
tion is: 

"That Clause 2 stand part Of the 
Bill.'· 

Do you want division? 

SOME HON. ~ S  We 
want division. 

MR. CHAIRMAN: Th, Idbbies have 
been cleared. 

SHlU N. K. SHEJW.ALKAR (Gwa-
liar): The lobbies have to be cleared 

*Wron·J1y voted fOr Ayes. 

again. Before _the vote is takeIl .apia 
we have to let the lobbiel cleared 
again. This is to be done aecordin'l 
to the rules. . 

MR. -CHAIRMAN: If you insist I 
will do it again. 

SHRI N. K. SHEJW ALKAR: It is 
the rule. 

MR. CHAIIUdAN: Let the lobbies 
be cleared. 

The lobbies have e~ cleared. Now. 
I will put the Clause to the vote of the 
House. The question is: 

"That Clause 2 stand part of the 
Bill." . 

The Lok Sabha divided: 

Division NO. 8 
[15.1' bra. 

AYES 

Ankineedu, Shri M. 
Ankineedu Prasad Rao, Shri p. 
Arakal 8hri Xavier 

ad~ Shri Bhagwat Jha 
Baleshwar Ram, Shri 
Bansi Lal, Shri 
Barrow, Shri A. E. T. 
Behera, Shri Rasabehari 
Bhagat, Shri H. K. L. 
Bhagwan Dev. Acharya 

Bhardwaj, Shri Parasram 

Bhatia, Shri R. L. 

Bhoi, Dr. Krupasindhu 

Bhole, Shri R.  R. 

Bhuria, Shri Dileep Singh 

Chakradhari Singh, Shri 

Chandra Shekhar Singh, Shri 

Chavan, Shri S. B. 

Chennupati, Shrimati Vidya 

Chingwang ~ nyak, Shri 

Chouhan, Shri FatehbhaD. Sinlh. 

Dalbir Singh, Shri 

IYamor, Shri Somjibhal 

-Dandavate. Shrimat! Pramlla 

Dennis, Shri N. 
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Desai, Shr1 B. V. NIkhra, Shr1 Bameshwar 

Dev, Shri Sontosh Kohan 0ft0rJ. Shri xartJk 
'DiJvijay Singh, Shrl Pandey, Shri Krishna Chandra 
Doonpr Sinlb, Shri Pardhi, 8bri K.esbaorao 

'Dubey, Shri Bamnath Patel, Shri Ahmed :Mohammed 

-Faleiro, Shri Eduardo Patel, Shri Mohanbhai 
Fernandes, Shri Oscar PaW, Shri Chandrabhan Atbare 

'Gadgll, Slui V. N. Patil, Shri Shlvraj V. 
Gehlot, Shri Ashok Pattabbi Kama Bao, Shri S. B. P. 
~ an , Shri Girdhar 

"Gounder, Shri A. Senapath! 

Grawda, Shri D. M. Putte 

Gulsher Ahmed, Shri 

. ,Jai Narain Roat, Shri 

.J aideep Singh, Shri 

Jain, Shri Bhiku Ram 

Jain, Shri Nihal Singh 

-Jatiya, Shri Satyanarayan 

Jena, Shri Chintamani 

Kahandole, Shri Z. M. 

Kamal Nath, Shri 

Kamla Kumari, Kumari 

Kaul, Shrimati Sheila 

Khan, Shri AriI Mohammad 

Kha..." Shri Zulftquar Ali 

_Kusuma Krishna Murthy, 8hri 

.. Mahabir Prasad, Shri 

'Mahajan, Shri Y. S. 

lIa!}aIa, Shri R. P. 

Makwana, Shri Narsinh 

Mallik, Shri Lakshman 

Mallikarjun, Shri 

Misra, Shri Nityananda 

'Mohsin, Shri F. H. 

Mukhopadhyay, ShrfAnanda 
..... Onpal 

~uthu u ~an Shri R 
Nal!ba Rai, Sh;l . 
Naidu, Shri P. BajagopaJ. 

'Namgyal, Shri P. 

'Nandi 'Y'ellaiah, Shit 

Narayana, Shr! K. S. 
Neta1D, Shri Arvind 

·Wrongly voted fOr AYIB. 

Poojary, Shri Janardhana ' 

Potdukhe, Shri Shantaram 

Pushpa Devi Singh, Kumari 
Ramulli, Shri .'H. G. 

Ranga, Prof. N. G . 

Bathod, Shri Uttam 

Rawat, Shri Harish Chandra Singh 

Reddy, Shri K. Brahmananda 

Rothuama, Dr. R. 

Sahi, Shrimati r shn~ 

Sahu, Shri Shiv Prasad 

Saminuddin, Shri 

Shaktawat, Prof. Nirmala Kumari 

Shakyawar, Shri Natburam 

Sham anna, Shri T. R. 

Shankar anand, Shri B. 

Shanmugam, Shri P. 

Sharma, Shri Chiranji Lal 

Sharma, Shri Nand Kisbore 

Shasfrf, Slifi Dharam Dass 

Shiv Shankar, Shri ~.

Shukla; Shri Vidya Charan 

Singaravadivel, Shri S. 

Singh, Deo, Shri K. P. 

SOianki, Shri Babu Lal 

Sparrow, Shri R. S . 

SUbba, SlirJ p. II. 

Sultanpuri, Shri Krishan Dutt 

Tariq Anwar, Shri 

Tayyab Hussain, Shri 

Tewary, Prof. K.  K. 
Tiwari, Shri Narayan Datt 
Velu, Shri A. M. _ 

Venkataraman, Sbri B;' 



Iat- J4 .. C. : 

Veokatasubbaiah, Sbrt ~ . 

Vijayaraghavan, Shri V. s. , -

-\'1rbhadra S n ~ 8hri 

'tt"as, Shri -Glrdhaii Lal 
Yadav, Shri Ram S1nah 
Zail Singh, Shri 

Zainul Basher, Shri 

HOgs 

Azmi, Dr. A. U. 

Balain, 8hri A. K. 

Balanancian, 8hri E. 

Basu, 8hri Chitta 

Biswas, 8hri Ajoy __ 

Chakraborty, 8hri Satyasadhan 

Chaturbhuj, Shri 

Choudhury, 8hri Saifuddin 

Dandavate, Prof. Madhu 

Das, Shri R. P. 

Fem8llldes, 8hri George 

Ghosh, Shri Niren 

Giri, Shri 8udhir 

I Goyal, Shri Krishna Kumar 

Gupta, Shri Indrajit 

Barikesh Bahadur, 8hri 

Jl'asda, Shri Matilal 

J:ethmalani,-Shri Ram 

Madhukar, Shri Kamla Mishra 

Kaitra, 8hri Sunil 

Khalgi, Shri R. K. 

Mirdha, 8hri Nathu Bam 

Misra, 8hri Satyagopal 

Mukherjee, Shri Samar 

IrIultan Singh, Chaudhary 

Muzaffar Hussain, 8;ttri Syed 

liegi, Shri T. S. 

·W,rongly voted tor NOES. 

(Amdt./) BiU 

Pandit, Dr. V.-,nt Biwnar 

PUwan, sbi-l Ram Vilas 
Rajaa,8bri Ratansinh 

Riyan, Shri Baju Ban 

Boy, Pradhan, Shri Amar 

Saba, Shri Ajit Kumar 

Sen, 8hri ~u dh 

-Sethi, Shl-i P. C. 

Shastri, Shri Ramavatar 

Shejwalkar, 8hri N. K. 

Vajpayee, Shri Atal Bihari 

Verma, Shri Phool Chand 

Verma, Shri R. L. P. 

MR. CHAIR'MAN: The result tt of 
the division is: 

Ayes : 117 

Noes : 40 

The motion was adopted. 

Clause 2 was adcied to the Bill. 

MR. CHAIRMAN: There are no 
amendments to clause 3. 

The question is: 

"That Clause 3 stand part of the 
Bill". 

The Lok Sabba divided: 

AYES 
Divisloa No. 'J 

(15.11 hrs. 

Ankineedu, Shrl M. 

Ankineedu Prasad Rao, Shri P. 

Arakal, Shri Xavier 

AZaQ, Shri Bhagwat Jha 

Baleshwar ~ Shri 

Bansi Lal, 8hri 

ttThe following Members alsO recorded their votes: 

AYES: Sarvashri B. R. Nahata, H. R. Parmar, Subhaeh Yadav --and' 
P. J C. Sethi; 

NOBS: Sarvasbri Shibll $oren, Chandrapal Singh, S.tyanar~ 
.latiya aDd Shrimati Pramila Dandavate. 



" t...t:C'. 

llarroW', Shrl A. Eo T. 

Bebera, Sbri Rasabeharl 

""Bbagat, Shri H. X. L. 

".BbagwaD Dev. Acbarya 

:Bhardwaj, Shri Paraaram 

Bhatia Shri R. 1.. , 
"Bhoi, Dr. Krupasindbu 

"Bhole, Sbri" R. R. 

Bhuria Shri Dileep Singh , 
Chakrad'hari Singh, Shri 

k:handra Shekhar Sinih, Shri 

• Chavan Shri S. B. 

henn~ at , Shrimati Vidy. 
Chingwang Konyak, Sbri 

Chouhan Shri Fatehbban SinJh , 
Dalbir Singh, Sbri 

"Dam or, Shri Somjibhai 

"Dennis, ~ N. 

Desai, Sbri B. V. 

Dev, Sbri Sontosh Mohan 

Digvijay Sinh, Shri 

Doongar Singh, Shri 

Dubey, Shri Ramnath 

Faleiro, Shri Bduardo 

Fernandes Shri Oscar , , 
·Gadgll, Sb.ri V. N. 

Gehlot, Shri Ashok 

Gomango, 8hri Giridhar 

Gounder, Shri A. Senapathl 

"Uowda, Shri D. M. Putte 

.Jai Narain Roat, Shri 

.Jaldeep Sineb., $hri 

.Jmn, Shri Bhlku Rmn 

.Jain, Shri Nibal Singh 

.Jain, Shri Virdhi Chander 

Jena, Shri Ohintamanl 

Kahandole, Shri Z. M. 

~a a  Natb, Shri 

[{amIa Kumari, Kumarl 

Kaul, Shrlmatl Sheila 
Khari, Shri Artf Mohammad 
Khan, Shri Zulflquar Ali 
'Krishna Pratap Singh' S1Ui 
Xusuma Krishna Murthy, Sbr1 

Mahabl:t PraslU.i, Sbri 

Mahala, Shri B. P. 

Makwana, Sbri Narslnb 

Mallick, "Shrl LaksbmaD' 

Mallikarjun, Shri 

Misra, Shri Nltyananda 

Mohsin. Shri P. H. 
Mukhopadhyay, Shr1 Ananda Gopal 

M"uthu Kumaran, Sbri R. 

Nahata, Shri B. R. 

Naidu Shri P. Rajagopal , 
Namgyal, Shri P. 

Nandi Yellaiah, Shri 

Narayana, Shri K. S. 

Netam, Shri Arvind 

Nilt'hra, Shri Rameshwar 

Oraon, Shri Kartik: 

Pandey, Shri r ~ na Chandra 

Pardhi, Shri Keshaorao 

Parmar, Shri Hiralal R. 

Patel, 8hri Ahmed l\fohammeci 

Patel, Shri MohSllbhai 

Patil Shri Chandrabhan Athare , 
Patil, Shri Shivraj V. 

Pattabibi ttama Rao, Shri S. B. P. 

Poojary,Shri Janardhana 

Potdukhe, Shri Shantaram 

PushPa Devi Singh, Kumar! 

Banga, Prof.· N. G. 

Rathod, Shri Uttam 

Rawat, Shri BariSh Chandra SiD" 

Ready, Shri It. Srabtnananda 

Rothuama, Dr. ft . 

Sahi. Shrimati Krishna 

SBhu, Shri Shiv Prasad 

Sethi, Shri P. c. 
Shaktawat, Prof. Nirmala Kumar! 

Shakyawar
t 
Shrl Nathuram 

Shankaranand, 8hrl B. 

Shanmugam, S~ P. 

Sharma Sbri Chiranji La1 , 
Sharma, Shri Nand Kishore 

Shastri, fhi Dbaram DaJe 
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8Idv Shankar, Sb.r1 P. 
lluJk1a. Shr1 vtdya Charan 
SlDpravac1ivel. ShriS. 

8iDeh Deo, Shri ~ P. 
8oIankl, Shri Babu Lal 

Sparrow, Shri R S. 

Subba, Shri p. M-

Sultanpuri, Shri Krishan Dutt 

S'ariq Anwar. Shri 

'rayeng, Shri Sobeng 

'rayyab Hussain, Shrl 

Tewary, Prof. K. K. 

-rIwari
J 
Shrl Narayan Datt 

Velu, Shri A. M. 

Venkataraman, Shri R. 

VEnkatasubbaiah, Shrl. P. 

Vljayaraghavan, Shri V. S. 

Virbhadra Singh, 9hri 

Vyas, Shri Girdhari La! 

Yadav, Shri Ram Singh 

Yadav, Shri Subhash Chandra 

Zan Singh, Shri 

Zainul Basher, Shri 

NOES 

Azmi, Dr. A. U. 

Balan, Sbri A. K. 

Balanandan, Shri E. 

Basu, Shri Chitta 

Blswas, Shri Ajoy 

Chakraborty, Sbri Satyasadhan 

Chaturbhuj, Shri 

Choudhury, Shri Saifuddin 

Dandavate, Prof. Madhu 

Dandavate, Shrimati PramUa 

Das, Shri R. P. 

J'ernandes, Shri George 

Gbosh, Shri Niren 

. . 

Ghulam. Mohammad, Shri 

Girl, Shri Sudhlr 

Goyal, Shri Krishna Kumar 

Gupta, Sbri Indrajit 

Harikesh Babadur, Shri 

Hasda, 8hr! MaUlal 

Jatiya, Shri Satyanarayan 

Madbukar, Shri KamIa Mishra 

Kaitra, Shri Sunil 

}lAbaigi, Shri R. K. 

Mirdha, Sbri Nathu Ram 

Misra, Shri SatyagoPal 

Mukherjee. Shri Samar 

Muzaffar Hussain, Sbri Syed 

Pandit, Dr. Vasant Kumar 

Paswan, Shri Ram Vilas 

Riyan, Shri Baju Ban 

Roy Pradban, Shri Amar 

Saba, Shri Ajit Kumar 

Sen, Shri Subodh 

Sethi, Shri Arjun 

Shastri, Shri Hamavatar 

Shejwalk:ar, Shri N. K. 

Soren, Shri Shibu 

Vajpayee, Shri Atal Bihari 

MR. CHAIRMAN: Subject to cor-
rections, the result· of the Division Is: 

Ayes 116 

Noes 37 

The motion was adopted. 

Clause 3 -was added to the BUl 

Clause 4-(Repeal and saving) . 

SHRI RAMAVATAR SHASTRI: 
beg to move: 

Page 3,-

for lines ~ to 9, substitute-

"(2) Upon such repeal, any-
thing done or any action takell-
under the principal Act as am--
ended, shall cease to be of any . 

-----------------------------------------------The followIng Members also recor ded their votes: 

AYES: Sarvashri' Y. S. Kahajan, SamiDuddin. B. G. Ramulu and. 
E. B. S. Mani;. . 

NOE: 'Sarvshri T. S. Nell. B. L. P. Verma and PliOol Chand VUDJa 



L.I.C., PHALGUNA 18, 1902, ~  (Amdt.,) Bin "s6tS 

eftect frOm. the date of the pro-
mulgation. , Of the ~an e .. 't 
(16) " 

"."fit ~, , am 4( 2) ~ 
~ , t :-

" ( 2) W f;rw..-iF ~ta  f:t 1ft 
~  S7 t~ lro If'fr-
ftrfn ~ ~~ ili 
'1dFr ifi,,\, ~ iJi)t ifm' qr 
~ ~ ii'M'ilfll Jm 

If'fT ~~ ~ ~~  

~ illt ~ ifi')' ~ tr qIf')' 

~  ," 

~ ~ ~.;  ~ tro ~ t ~n 

~ fct7 ~~ ~ ~ ~ ~~~ ~ 

~ :-

" ( 2) ~  ~~;r ~ t CR ~~

~ ~ ~~ ~ ; r  ~ 

Wt.;" ~, ~ ~ iffCw" ~r ~ .. 
~ t~ r~ ~ ~  Cfif 

art ~ ~~. r~ j r~ t, 

~r~ r ~  ~ f:r, ~.; ~,  6 ~r 

~ r  ~ 'ffctf,.i ~ Ii ~ it" i,'''' \if) 
~ 1iiiT4"cnt.l' if?( tti . ~, ~ qsr.(l"hr 
~ ~., ~ GTN, ~  &) j r~ * 
~, 'If"\' ~~. <ftT lfTy,·r \ifrlf I ~ :q"lt{((f 

~ fiil' ~ ~ ~~ T:1TU'1t if ~ I t(m: 
~e  ~~~ i\;J' ; r~ ;r ~  t ~, aT 
~~ eru ~ rr ;  .~  r a u~  ~  

~r~ tifi \1') ~r etir trf ~ r, 

'51') 'iff IflT11" t~ '11fT ~ ;rr, ~~tr~  oj 

ti' +rm ~r~  ;~  'tf ~ it· ~ ij' ~ 
'l'r;;r tii"rq:, ~ \;' ~ \if'I1f\i ~u  

~.,r :qraij'T t qof"( ~ ~d ~~ 
1Iim tn ~ 'iff ~a r ~ I ~t  q);ff 

it a ~ t. ~ ~~r rap t ~~ r~ ~ 

~~ ~ . n  .~  

II1Pfi' itr iliA .•• if) ~ ~~ 
'fitA' "" ~  ~  ~r r. I \;m 
q\' ~t ra  ~ 1t\) aitf1I1r $I'1Ti. 1m' 
~ tlft ~ ~ am mru 
t I 

SHRI R. VENKATARAMAN: Mr. 
Chairman, Shastriji's Amendment is 
contrary to, the well-known princi-
ple of jurisprudence. In every legis-
lation if it is set aside, we provide 
that whatever action has been taken 
earlier will be protected. And this is 
the Clause which says any action taken 
earlier will be protected. Therefore, 
being a negative amendment, I can-
not accept it. 

MR. CHAIRMAN: Now I shall put 
Amendment No. 15 'to Clause 4 to the 
vote of the House. 

Amendment No. 15 was put and 
negatived. 

MR. CHAIRMAN: The question is: 

"That Clause 4 stand part of the 
Bill." 

The Lok Sabha divided: 

Division No. 10] 

AYES 

Amarinder Singh, Shri 

AIlkineedu, Shri M. 

(15.22 brI. 

Ankineedu Prasad Rao, Shri P. 

Arakarl, Shri Xavier 

Azad, Shri Bhagwat Jha 

Bajpai, Dr. Rajendra Kumari 

Baleshwar Ram, Shri 

Bansi La], Shri 

Bhagat, Shri H. K. L. 

Bhagwan Dev, Acharya 

Bhardwaj, Shri Paras ram 

Bhatia, Shri R. L. 

Bhoi, Dr. Krupasindhu 

Bhole, Shri R. :0,. 



Bhurilt SIri mute Singh: 
a dadh~ SIIIIb, Siti 

CbQdra Shekhar· Sin.h, 8M 

.chavan, Shtl S. B. 

.chenhupati,. Sbrimati Vidya 

tChingwang Konyak, Shri 

-Chouhan, Shri Fatehbhan Singh 

naibir Singh, 8hri 

Dalbir Singh, Sbri 

Dllinor, Shrj. Somjibhai 

Iiennis, Shri N. 

Desai,'" 8bri B. V. 

Dev, Shri Sontosh Mohan 
Digvijay Sinh, Shri 

Dogra, 8hri G. L. 

Doongar Singh, Shri 

Dubey, Shri a ~ath 

GadgiI, Shri V. N. 

Geblot Shri Ashok , 
Gomango, Shri Giridhar 

Gounder, Shri A. Senapathi 

Gouzagin, Shr1 N. 

Gulsher Ahmed, Sbri 

J'adeja, Shri Daulatsinhji 

3ai Narain Boat, Shri 
Jaideep Singh, 'Shri 

.Jam, Shti Bhikhu Ram 

Jain, 8hri Niha! Singh 

Jain, 8hri Virdhi Chander 

Khandole, 8hri Z. M. 

Kamal Nath, Shri 

Kamla Kumari, Kumar! 

Kaul, Shrimati Sheila 

Khan, Shri Arif Mohammad 

Khan, Shri Zulflquar Ali 

Krisbfta Pratap Singh, Shri 

Kusuma Krishna Murtliy, Shr! 
Lakkappa, Shri K. 

Laskar, Shr ~ har Ranjan 

Mahajan, Shri Y. S. 
Mahala, Shrl R. P. 

·Wrongly voted for ~. 

1"1 .... , _ ...... 
MillloJt,.prt LekJfamili 
Ma1IIIiarJUD, Shrl 
lIiara, Shli 'Nityananda 
Kukliopadhyay, Shri Alnanda Gctpal 
Mutlu K,iiitatan, Shri R • 
Naidu, 8hri p. Rajagopal 
N8!DDal, Shrl P. 
Nandi Yellaiah. 8hri 
NaraYan, Shri It. S. 
Netam, stifi Atvind 
Nikhra, Shri Rameshwar 

Oraon, Slid Kartik 

Pandey, Sliri Krishna Chandra 

Pardhi, Shri Keshaorao 

Parmar, Sbri Hiralal R. 

Patel, Shri Mohanbhai 

Patil, Shri Chandrabhan Athare 

Patil, Slid Shivraj V. --

Pattabhi Barna Rao, Shri S. :8. P. 

Poojari, Shri Janardbana 

Potdukhe, Shri Shantaram 

Pushpa ·'Devi Singh, Kumar! 

Ramulu, Shri H. G. 

Rarip, Prot. N. G. 

Bathoa, 8hri tt~ 

Rawat Shri Harish Chandra Si.ngh 

ReddY, Shri K. Brahmlllanda 
Sahi, Shrimati Krishna 

Sahu, Shiv Prasad 

Sarninuddin, Shrl 

Sathe, Bhri Vasant 

Sethi. Shri P. C. 

Shaktawat, Prot. Nirmala Kumar 
ShakY8IWar, 8hri Nathuram 

• Shamanna, 8hri T. Pt. 

Shankaran~d, Shri B. 

Shanmugam, 8hr! P. 

Sharma, Sbri Narnd Kishore 

SIuq-ma. Shri Nawal Kishore 

Shastri, Shri. Dharam Dass 

Shiv Shankar, Shri P. 

Singh, ~ rShri K. P. 
Solanki, "Shr! Babu La! 



~t, Sbii JtaliJa'ith 

Sparrow, Shri' It S. 
Subba, Skii': ~ II. 
Sultanpuri, Shri Krishan Dutt 

Tariq, Anwar,' Shri 

Tayenl, Shri Bobeng 

Tana\) Hussain, Shri 

Tewary, Prof: X. x.. 
Tiwari, Shri Narl/Yan Datt 
Velu, Shri·A. M. ' 

Venltataraman, Shrt B. 

;Venkatasubbaiah, Shri ~ 

Vijayaraghavan, Shri V. S.' 

Virbhadra Singh, Shri 

Vyas, Shri Girdhari' La! 

Zan Singh, Shri 

Zainul Basher, Shri 

NOES 

Azmi, Dr. A. U. 

Balan, 8hri A. K. 

Balamandan, Sbri E. 

Basu, Shri Chitta 

Biswas, Shri Ajoy 

Chakraborty, Shri Satyaeadhan 

Choudhury, Shri Saifu4din 

Dandavate, Prof. Madhu 

Das, Shri R. P. ' 

Fernandes. Shri Georle 

Ghosh, Shri Niren 

Ghulam Mohammad, Shri 

Girl, Shri Sudhir 

Gupta, Shri Indrajit 

Harikesh Bahadur, Shri 
BaSda, Shri Matilal 

J'aitya, Shri Satyanarayan 
Maitra, 8hri Sunil 

Mhalgi, Shri R. K. 

(Amdt.) SUI 

,Misra, Slu'i Satya,opal 

~  8hrl' 'samar 
If!W.tM, Sibgh, au t~ 

MuzatIar; Husiain. Bbr1 Syed' 

Neg!, Shri T. S. 

Paswatl, Shri Ram Vila.· 

,Hajde, Shri' Ratanelnh 

Riyan, 8hri Baju Ban 

Saba, 8hri Ajit Kumar 

Sen, 8hri Subodh 

Shastri, Shri Ramavatar 

Sbejwalkar, 8hri N. K. 
Saren, 8hri 8hibu 

Vajpayee, Shri Atal Bihari 

Verma, 8hri R. L. P. 

MR. ~  The resulttt of 
the division is: AYES: 118; NOES: 34. 

The motion was adopted. 

Clause 4 was added to the BiZl. 

Cia .... 1.-(Short title and' Com-
mencement) 

MR. CHAIRMAN: We now M()' on 
to Clause 1. Mr. Ramavatar Shastri, 
because Shri Sornnatli Chatterjee h'as 
left. ' , 

SHRI RAMAV ATAR SHASTRI: I beg 
to move: 

"Pale 1,-

for lines 10 and 11, substi'6ute-

"(2) It' shall come into :force with 
effect from the date as may be agreed 
u ~ by and between the" Corpora';' 
tiOD "and Associations and Unions of 
the employees of the Corporation." 
(11'). 

in:r ~ ~a .t~ 
W(N'Juf t I W ~ 11ft am 
1 (2) ij IFJfr ~ t 'fiB 21 ~, 

tt The following Members also recorded their votes: 

AYES: Sarvshri A. B. Behera, B. R Nahata. Ahmed Mohammed 
Patel, 'and Mahabir Prasad; • 

NOES: Sarvshri Bam Jetbamalanl. Kamla Mishra Madhukar. T. B... 
Sbamanna and Shrimati PrIlD1JB Dandavate. 
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1981{(tf( ~  ~  ~ t 

ira mv;r t ~ lff1Rf 9 itt ~ rt"t 
~  r.a srmlf1f't(f t,~ ~ : 

" ( 2) q ~  rnr. ij-sr t~ {1m ~r 
~  ~ ~~ ~~,r r  

it ~~  q1'{ ~ =m 
q'R ~~ ~ erzr rni \it"ftt I" 

,~ ~ ~~ ~ t ~ err 

~  ~ I ~ ;r  if: if');r ~ d  

~~ a'lI' ~r ~ ~~tare r ~  

~~ ~r  CfiT \iI1 irl'f ~ ~~ 
~ ~ ~~ ~ ~  t. ~ fit»'lIT \it11:t I 
~  fGfl'"r4T ~ 'AR ~~ iIR 
~~ ffl'tl1i' Cfi) ~. ~  ~~ err ~ 

~ t,~ ~~~ ~. ~  ~~r ;n ~ 

~ m it ~ itlTT ~~  ~ 

iNti"il1 ~ m-t \3';Ri ~~r, ~ ~ I!ffif 

~ ~, ~ ~ ~r,~~~ .t ,  

\ff info ~  it·" l{o q"'jo ~ ~, 

qi":q1 GfiT ~~ ~~ r t q-'(-{ ~~ .. :t 
~ 

~ ~ ~ ; rr~ r r  er. ~~ fer: ~  

~ r ~r.  ~ I t~~ ,,  ~ 

ilTG" \if) r~r ~ ~ , ~tt ~ ~dr ;r~ 

"-I qCfi1 ~~  t~.,  ~7 t  I tr~t 31 

~r  f\i(H ~ ~ ~ ~ S ~ 

\i1'rfr fctn:rr 1 ~;j ~ rf {r Wi" =ifTi{a- ~ 

~ ~ GfTCf Cfi) ~ ~~ I 'fir"" 
'1'1 ~ t fCfi "itt ~  ~ rr Cfi) ~  

~ I, a ~ ~ \if) ~ ~ Cfir 
~ ~ ~  Ft. ~ ~t if ~ t ~  

7 ~ r ~r t, ~tr 'TfCf'l1r Cflr ~j rr 

~ , ~ q-1\ 'l1J\ ~ ~ ; cr.) 

lfiif ~ ffi ~. cmi ~ r j~ ~ r 

fGt1 ~  ~ ~ ~ a ~ 'A-n: 
a ;r r~  ,~. ~  i.i(') irlf1 ~~ ~, 

~ ~~  ~~t  I 

tMi" if, ~ Ai"'{ ~ ~ r ~ ~ 

~ ~ fifi ,t~ 'I'm, ~ 

~ ~ ~  ~ ,. r~  

WI" 'fII'T," \f(\' 'Uta-'11: \tor \ia.f'{t( ~ ~r  

~  ~ ~  "') 1fI'i\" ~ I . 
SHRI R. VENKATARMAN: Mr-
Chairman, I am sorry, 1 am not able 
to oblige him. 

SHRI RAMAVATAR SHASTRI: It is 
not against jurisprudence. 

SHRI R. VENKATARAMAN: The 
nmendment which Shastriji ~u ~sted 

just negatives the very legislation it .. 
self. It is not as if aiter the Allahacqd 
High Court had given jud ~ t. ~t  

tempts were not made to come t:> some 
kind of a negotiated agreement or 
settlement. But I would like to aslt 
Shastrij i, as a labour leader whether 
he would advise his union to give UP 
some of the rights which they have got. 
The posinon is that LIC has nuw got 
certain rights which are far in exceS$ 
of other comparable workers t&nd no 
negotiation was possible. That IS why 
the Government has been driven to 
the necessity of legislating. h~r nre, 

I am unable to accept the amendment. 

MR. CHAIRMAN: Now: I shall });.It 
amendment No. it moved ';IY Shd 
Ramavatar Shastri to the vote of the 
House. 

Amendment; No. 11 was put and 
negatived. 

MR. CHAIRMAN: The question is: 

"That Clause 1 the Enacting For-
mula, the Preamble, and the Title 
stand part of the Bill." 

The motiOn was adopted. 

Clause It the Enacting Formula, the 
Preamble and the Title weTe added 
to the Bill. 

SHRI R. VENKATARAMAN: I beg 
to move: 

"That the Bill be passed." 

MR. CHAIRMAN: Motion moved: 

"That the Bill be passed." 

I have received a list of 15 Members 
who want to s e~k, of course, many of 
them are a.bsent. (InteT7'Uptions) 
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AN HON. MEMBER: At least those 
who are present can speak. (Inter. 
ruptions). 

MR. CHAIRMAN: Yes, Mr. Sunil 
Maitra. But you have already spoken. 
(Interruptions) . 

-SHRI SUNIL MAITRA: So tar as J 
am concerned there is no end. (Inter-
ruptions). It is not difftcult-sitting in 
this air conditioned aloofness-to de ... 
ride, denigrate and abuse and vilify 
the employees of the Life Insurance 
Corporation 01 India. The Finance 
Minister had taken the opportunity to 
reply to the discussions we had today. 
While discussing it. the Finance Minis"' 
ter stated that the LIC employees pre 
bourgeois. I do not know what he 
means by 'bourgeois'. Anyway, I am 
not going into that. (Interruptofl.S). 

SHRI R. VENKATARMAN: Here is 
a list (Interruptions). 

SHRI SUNIL MAITRA: A bourgeois 
is a person who appropriates the sur" 
plus value created by the Laoot:t 
Power of the worker _ .. (Interrup-
tions) LIe employees are not appro-
priating the surplus value created by 
others. They are setting their labour 
power. .. (InterrUl)tions) 

15.32 hrs. 

SHRI GULSHER AHMED [in the 
Chair] 

Very conveniently, the Finance Minis-
ter took only two things into consider-
ation, the Deamess Allowance and the 
bonus of LIC employees but not the 
House Rent allowance that is paid to \ 
tbem. The Finance Minister said that 
the LIC employees have been brought 
on par with the Reserve Bank of 
India employees. He has not been 
briefed properly. The Reserve Bank 
employeeS are drawing House Rent 
AllowanCe at the rate of 12.5 per 
cent of their basic salary with a mini-
mum Of Rs. 60 and maximum of Rs. 
150 per month. But the LIC em-
ployees are getting only 10 per cent 
Of their basic salary with a maximum 
of Ra. 40/-per month. 

As far as the medical expenses are 
eoncerned, in exchange of Ra.. 2.50 
per month, the Central Government 

employees get full medical expenses 
tor their entire family. But the LIC' 
employees are getting only Rs. 100/ .. -
for the entire year. That is the medi-
cal assistance the LIC employees are-
getting and the Finance Minister has 
very conveniently referred. to only 
the Dearness Allowance and bonus 
paid to them. He has not mentioned' 
about House Rent Allowances and 
the medical expenses. 

Mr. Chairman, I only want to draw' 
the attention of the House to the' 
hon. Finance Minister's statement that-
he was bringing the LIC employees; 
in the matter Of Dearness Allowance, 
at par with the Reserve Bank em-
ployees. And when confronted, he' 
said that those whose pay is less than 
Rs. 1,099\-they are paid Rs. 15.80 as' 
Dearness Allowance as in the ease of 
the Reserve Bank employees. There-
fore, where is the quarrel? Where is 
the difficulty? The difficulty is that 
the Finance Minister does not know-
perhaps he has been wrongly briefed 
-that for the Reserve Bank em-
ployees the clerical grade used to be 
from Rs. 210 to Rs'. 615 including a 
stagnation increment Of Rs. 2.5{-. Now 
this grade has been revised from Ra. 
400 to Rs. 1,170 including a stagnation, 
increment of Rs. 501-. That m,eans; 
90 per cent of the existing basic pay' 
has been merged with their 'basic 
pay and they get more-ranging from 
Rs. 400 to Rs. 11701-. So far as the 
LIC employees are concerned, no 
merger has taken place. The baSic 
pay has to be merged in the case of 
the LIC employees also and then' only 
the DA of the Reserve Bank em--
ployees can be made applicable to 
them. The Finance Minister may 
please see his own statement in this, 
,House. T'lle earnes~ Allowance of 
the LIe employees should have been 
spelt out only when 90 per cent of 
their pay is merged. If it is sO done, 
LIC employees ceiling of. baSic pay 
for Assistants should have, been Rs. 
1261/ .. and the minimum Rs. 332/-. 
That means, their DA should have-
been Rs. 18.95, as is !being paid to, 
the RBI employees. For stenogra .. 
phers, the minimum should have been 
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Ra. _ 399 und rrwtimum :8.s. 134'7 and 
-tlheir f)A should havf been lb. 20.55. 
Similarly, for Hieber Grade Assist-
& -lts their maximum should ha"'e been 
-Ra. 1548.50 and they WO'Uld have been 
paid l\s. 21.'10. In the-eaSe of Saperin-
t8 d~ts9 'their maximum should have 
been Rs. 175'1 and they would have 
-been paid Rs. 25.30. But conve-
niently the Finance Minister for-
got to mention that 90 per cent or, 
fo. that matter, even 1 per cent mer-
ger in the 'basic pay of LIe employees 
bas not taken place. When he says 
it is a-matter of equity, even in the 
matter tit DA. for RBI employees you 
sr. paying Rs. 25.30-as ceil1.ing where-
as tor LIC employees, you are only 
payine Rs. 15.30 as ceiling. Secondly, 
Ltc employees have become bour 
geois-that is what you say. Their 
grade is Rs. 175-585, a 22 years 
gracle. For the last 33 years you 
have been rulin£ this country. If 
you take the base year as 1960-100, 
-today the all India consumer price 
index should be round· about Rs. 4115. 
The e-ost of living is going up. Are 
the LIC emp]oyees responsible for 
it? You -are responsible for it. Your 
economic policies are givin·g rise to 
inflation. Your policy of taxation, your 
policy Of deficit finaneine, your 
policy of public !borrowing, your 
policy of git7ing concessions to big 
bOurgeois houses, is responsible for 
t~ Tatas, Birlas and other big bour-
geois houses are jacking up the prices 
aRd looting the people. Because of 
these-things, the prices have gone up 
and you are bound to give DA. Again 
] am repeating the same argument. 
The fact that yOu are not payi-ng the 
others cannot be the logic; because 
you aI"t! able to cheat and deprive the 
others, that cannot be the: logic o'f 
your having absolute authority, logi-
cal authority, to go on cheating the 
LIC employees and deprivblg the LtC 
employees. Therefore, iI submit that 
I oppose this Bill lock, stock and bar .. 
reI and ,I shaU go on opposing it, 
along witli not only the 45.000 LIC 
employees but the entire working 
elaa; .110' are oppo8lng it, 

(At'J'&d1 .. ) Sitl -37& 

SHRY SUBODa SEN (JalpaieuriJ: 
Sir, I rise to oppose the BUl. When 
I read this Bill, I find that Govern-
ment has sougbt for an enabling in-
strument to implement the theory 
t11at the ruling party has been enun-
ciating since 1974. You win recall that 
since 1974, no less a person than the 
Prime Minister herself has said that 
the fruits of national development 
are !being appropriated by the organi-
sed sector, implying that the organis-
ed sector must be struck down and 
• implying that the peasantry should 
be set against the organised working 
class. Now this enablin, instrument 
is being chiselled fast. First it will 
come upon the insurance employees. 
After that, by and by, it will strike 
down the other sectors Of the organi-
sed working clas's. Let it be noted 
that the ruling party is not very con-
sistent. In 1974, they enunciated that 
theory because there was a &1rike _ in 
our country. But only a few months 
back, when the peasantry came in the 
streets, then again another theory was-
doled out to us-the peasantry is 
waging a war against the nation; the 
peasantry is holding the nation to 
ransome! sO, today the working class, 
tomorrow the peasantry. The crisis 
i-s growing and is deepening. They 
have the:mselvesadmitted in their 
Economic survey that inflation is now 
a world-wide phenomenon. India 
cannot escape from. it. They are tak-
ing for granted that there will 'be in-
creasing inflation, as a result of which 
there will be price rise, when people 
will come on the Btreets. Then, one 
by one, theSe enabling instruments 
Will be sought for. So, r vehemently 
oppose this Bill. 

My second point is this. Govern-
ment is a continuing institution. This 
agreement. which was reached in 
1974t was approved by the then Cabi-
net, particularly by the then Cabinet 
Minister in charge Of Finance. If yOU 
repudiate and abrogate this agr,ee-
ment, it will be uncharitable not only 
to the employees but also to the then 
Finance Minister. What will be the 
faith in the Government for the 
peOple if' a third or-:fourth Govern-
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fllEqlt comes Il.Dd abrogates the agree-
ments entered into by the ·Jarlier 
Governments? 

'Thirdly, LIC is an autonomous in-
stitutIon. It is true that the Act gives 
ample powe'rs to the Government to 
deal with it. But simply because they 
have the power. should they inter-
fere? In the year 1974 when they ap-
proved of this agreement, certainly , 
it was found viable and they did not 
think that it would ruin the economy 
of the country. So, it is very unchari-
table for them now to come forward 
with this Bill to abrogate the agree-
ment. 

I take this as a preliminary step 
of th-e attack which will be waged 
against the workers. I oppose this 
Billl. I think the workers and the 
toiling section, including the peasan-
try, whom they are trying to put 
against the organised working class, 
will combine and :fight this Bill out-
side the House. 

SHRI AJOY BISW AS (Tripura 
West): Sir, I rise to oppOSe this Bill, 
which has been brought against tile 
LIC emp loyees, because it is anti-
working class. Since this Bill is a 
clear intention of the Government to 
curb the trade union rights of the 
~~rk  class, the workers and em-
ployees of the entire country are 
concerned over the issue. Now that 
the Government have started 'with 
the LIe employees, I am sure that in 
future such a type of attempt will 
be . lllade in the case of workers in 
other sectors also. 

The Government a.re following 
policy in favour of the capitalists, 
which will lead to the total break 
down of the employer-employee re-
lationship system in the country. Now 
the Government have come forward 
with a Bill, whcih will deprive the 
workers of the financial benefits 
Which they were hitherto enjoying. 
But will the Finance Minister bring 
forward a Bill to reduce the profits 
of ·the capitalists and the monopolists? 
He will not do it, because he is re-

presenting them. In fact, it is for 
their benefit that he has brought for-
ward this Bill. They are very happy 
with this Bill. Now in their own sec-
tor they will attack the workers and 
curb the benefits of the workers, tak-· 
ing a clue from the Government. 

The employees and workers of this 
country are against this Bill. We' 
know that the present ruling party is 
out and out anti-working class. So, 
not on:y the LIe employees, but the 
entire working class, including the 
Central and State Government em-
ployees will unite and fight outside 
Parliament to defeat yOUr attempt to 
deprive the working classes of their 
rightful dues. I oppOSe the Bill. 

15fT . ~  mq -Ifi (Cfi)rorr) 
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SHRI NIREN GHOSH (Dum Dum): 
Mr. Chairman, Sir. this is one ot the 
most preposterous and bad Bills, a 
sort of filscist type of measure, that 
I have ever seen being introduced ill 
the Parllament. This is not only anti-
working class but also anti-national. 

I have heard the Finance Minister 
s'aying that the LIC employees h&ve 
'become bourgeois. Perhaps, the Fin-
ance Minister thinks that 'Iatas and 
Birlas are workers and that Indian 
workers have become capitalists, the 
bourgeois class. He is in the service 
of those rker~~ Tatas and Birlas.-
they are not bourgeois; they are wor-
kers. 

May I tell you, when it (;oncems 
Tatas and BirIas. etc., this Govern-
ment and their Mjnisters simply crawl 
on their bellies before them. But 
when it comes to the working class, 
they become a migh1y pollcemen, 
beating them down, and they think 
t hat a patriotic service has been 
rendered by them. With this Bill. 
I say, the Government has declared 
a war on the working class. That is 
what the Government has done. We 
have seen the real importance of it. 

They are going back on all the 
promises as in the case of Banga lore 
based public sector employees. They 
are enacting a measure in order to 
bypass the Supreme Court nnd tD 
negate its judgment. To the extent 
they have gone, it js an anti-national 
posture. Be.cause to go against the 
people of the country is '1:0 become 
anti-national. To be simply in the 
service of big bourgeois class is also 
anti-national. The entire lot of them 
has become anti-national. This has 
become clear with the introduction 01 
this Bill. 

Not only this. When they say that 
Indian workers have become hour .. 
geois, they are setting one section of 
the working class against another and. 
their purpose is to create ·a divIsion 
so that the working people of the 
town and the country side cannot 
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come together and march against 
them. the real exploiters. That is 
their whole purpose. To the extent 
they want to create a division amongst 
the working people and the Indian 
people in this country, it is a delibe-
rate, diabolical policy that is being 
pursued by them. 

They talk of raising the living stan-
dards of 50 per cent of the people 
living below the poverty line. There 
are 70 per cent of the people who are 
Ii ving below the poverty line. There 
are agricultural la/boureT'S. 'rheir stan-
dard of livmg will never be ra.ised. 
instead, they will be pushed down 
below the poverty line. :rhey ,,,,ill 
point out to them and say that it is 
an organised sector. They have fought 
fOr pretty long YE'ars to win some 
concessions from them. They want to 
s:1atch those concessions from them; 
they want to curtail them. They Clre 
Jiving in misery. During the regime 
of Shrimati Indira Gandhi, the assets 
of the ten capitaljsts went from Rs. 
500 crores to more than Rs. 1,000 
crores, in three years. That means 
their assets doubled. 

Whenever the entire industry was 
in stagnation, that was falsely attri-
buted to the poor services rendered 
by the workmen! I am sure th&t they 
• will go on repeating the same rh:u'ge 
in future also. 

Let me make it clear that the trade 
union movement and the working 
class are being driven to the wall. We 
have no option but to accept the cl!al-
lenge and to fight it back. And natu-
rally this fight will gO on, witli whGt ... 
ever means we have at our disposal. 
There will lbe no let or hindrance in 
this fight. Since jt is B. general war, 
everything is fair in war and love. We 
declare that we will fight it tooth and 
nan, inside and outside Par1iament 
thraiJ.gh strikes, through de nstra~ 
tion and through every possible me-
thOd and bring the urban and coun-
tryside together, in order to oust this 
. Government :from power.· This· Gov-
ernment has become a stumbling-
block in the path of advance of the 

Indian people. I, therefore, oppose 
this measure, lock, stock and barrel. 

I know this Fascist Government 
will not retreat from the position. 
But, We will also not retreat from 
the position. There can never be any 
compromise between the authoritarian 
forces and the people. So, the war is 
on. We will fight this war. Whatever 
may !be the consequences to be faced, 
We are prepared to face and vIe ~ 
face them and .Pght will continue. 
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SHRI GEORGE l!'ERNANDBS 
(Muzarffarpur): Mr. Chairman, Sir, I 
rise to oppose this Bill. 'For the la&t 
several days we have been dealing 
with this issue and debating it. I was 
seeing the Finance Minister, !:itting ia 
front of me, fondling the old annual 
number of Main Stream, and I also 
say him very seriously dudying it. 
I did not know that all that he waa 
studying was just one article 'written 
by me-I thought he was doing little 
more than that-and that too not the 
entire article 'but just a couple of sen-
tences from that article. I would how-
ever, like the' Finance ~ to 
know that the views that appeared Ja' 
the article of Mainstream-the .AnmIal 
Number 197'7-are not the views thfll 
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I held as a member of tbe Govern-
m,ent. They are the views tha,t I have 
held all through my trade union life 
and if the hon. Minister would care 
to read one other article which I 
wrote after May Day 1980 and it has 
appeared in a magazine called Sunday 
pUblished from Calcutta in July last 
year, he would find that my views 
are the same. 

I have not thscussed the wage struc-
ture of any particular category of 
e,mployees. I helve been an adv,?cate 
of a national wage policy all through 
my trade union life and it is now 
about thirty-two years. Over these 
years we have fougnt many a att ~, 

one, of which was cited by an hon. 
Member who makes with hls noise all 
that la-cks in 'arguments and just 
everytbing. else. That was the 1974 
strike of the railwaymen. My hO,j. 
friend sees in tha+. an attempt to create 
chaos in the un~ry. It is not au ori-
ginal statement that you are making. 
Others have ma1e it before you. But 
the fact is that 1£1 1974 th~ str k~ was 
0") this very ss t~ of national We ge 
policy. The railwaymen were de-
manding parity in wages with other 
sections of public employees. There 
is a strike going on in Bagalore jus t 
now. One hundred t,wenty thousand 
workers are involved in that strike in 
Bangalore, Nasik, Naini. Lucknow, 
HYderabad and elsewhere in the 
country. They have withstood for the 
last 74 days every kind of assault on 
them - physical atld other tactics-
which no civilised Government should 
be use. 

I wisli to refer in this House the use 
of barbed wire round the Chiklal Bagh 
ground in Bangaio ... ·e on the 5th of this 
month to prevent a meeting of the wor-
kers. TOe police, the P'\VD and contract 
labour spend the whole night to sur-
round it with barhed wire-ten feet 
high barbed wire--to prevent the wor-
kers from assembling f • .:>r ,a meeting. 

Sir, this morning this House was to 
Witness a poster and hand bills which 
~e  now telling the a a~ ees and the 
.; 

Kerala people and the Tamil people-
that includes my esteemed friend, the 
Finance Ministe1:", also beClhlse be 
comes from Tamil Nadu and there in 
Karnataka there is a wing of the rul-
ing party which says 'thrOw out Ma. 
laylees and the Tamilians. If you do 
not do it within seven deys than they 
will starve you of ·water, electricity 
and rations.' (Interruptions). 

We shall be discussing se-
parately. The hon. Member may 
keep back his fire because he will get 
a chance most proba-bly tomorrow to 
counter it with evidence. But tociay 
1 am raising it in the House with evi-
dence. Sir. the only point that I am 
making is that there is a struggle go-
ing on and let me tell the hon. Mem-
bers that there is something else that 
they tried to do. Weeks ago a Min-
ister of the Government was sent 
down to Bangalore, the Minister 0'1 
Health, Shri Shankaranand. He spent 
two days in Bangalore calling toge-
ther all the Harijan workers and tel-
ling them this is an attack on the pub_ 
lic sector and so on and sO forth and 
those workers were asked to go back 
to work. They refused to go back. 
Another effort was made to tell the 
Brahmin w.Jrkers that they must 
protect the leader and. therefore, they 
must go back to work. Nothing works, 
Mr. Shankaranand! Neither Brahlnin 
slogan nor Harijan slogan works. 
And now you are back to one of the 
lowest of slogans you could s~ y. 

coin, that of Malayalee versus Kar-
nataka; Tamilian versus Karnataka. 
But we will deal with it separately. 
The point I am making is that the 
struggle for parity in wages is some-
thi."lg 'for which people like me have 
always fought. The Finance Minister-
pointed out that Allahabad High 
Court has given a judgement and he 
said. 'My esteemed friend Mr. Geor-
ge Fernandes was a member of the 
Government; so also PrOf. Madhu 
Dandavate·. I would like m·Y es-
teemed friend the Fin8lllce Minister 
to know this, that some Of' us· OPPOI-
ed the idea Cif going in appeal to the 
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Supreme Court. I know I have tak-
en an oath and I am ass~~  that 
even when I am in oPPosItion I a~ 
bound by that oath. And that 19 
why it is vel'Y difficult very often to 
discuss a lot of things. But let me 
make this point that some of us 0;>-

JX)sed it. I lost here as I lost on many 
-other things and my Government ~st 

on this issue also. But I would like 
the Finance Minister, if he wants to 
quote me. not to quote me only on 
one article in the Mainstream but to 
quote me on a number of other artic-
les on issues on which I kept on 
speakin g in this House and also writ-
ing outside a .. 1d nOW ~h.at I know that 
the Hon. Finance Mmlster reads the 
Mainstream and reads it with 'ittch 
dilligence, maybe, some of us could 
write a little more iill the Mainstream 
so that we may help the Finance 
Minister assimilate some 0'1 the ideas 
'for which we have been campaign-
ing in this country. Will the Fi,aance 
Minister accept my idea of aband-
oning the 700-crore fraud on the 1..-1-
dian people in the name of Asian 
Games? (Interrupti.on). Why not? 
After all, if George Fernandes has 
given an idea as to how the national 
wage policy should be, and if those 
ideas inspire the Finance Minist.er, 
why should not George Fernandes's 
idea on 700-crore, of money going into 
the drain in an extravaganza which 
'bas nO relevance to the people of this 
country also not inspire him? Will 
the Finance Minister listen to George 
Fernandes on the Black l'IIoney 
Bonds when the Bill comes up next 
week or when it is put On 
the list? I said that we are opposed 
to this Bill. I said that it is an in-
vitation to black money. Will he ac-
cept my views on that? Will he ac-
cept my views on take over of large 
number 0'£ large-sized private sector 
undertakilZlgs? So, Sir, the main point 
that I am trying to make out is that 
there are wider issues involved. Our 
opposition to this Bill came on a va-
riety of grounds; I shall not go back 
to them agai."l. Buf take the State-
reent of Objects and Reasons which 
th~ FinanCe! Minister has enumerated 

in the Bill. What has he said? He 
said and I quote: 

"In order to control the cost of 

administration in the interest of 

the Life Insurance Corporation . of 

India and its policyholders whose 

premium income the Corporation 

holds as a Trustee, it oecame nec-

essary for Government to vest it-

self with powers to determine the 

terms and conditions of service of 

the employees a.nd agents and 

streamline the salary structure." 

Now. 1 would like to ask the Finance 
Minister that if this is the primary 
object with which he came ·forward 
with this Bin, why is he deciding now 
to split the LIC into 5 units? Is that 
also to reduce the expense ratio, the 
cost structure atnd so on and &0 

forth? Or is it to provide for 5 
Chairman instead of one Chairman? 
To provide instead of one M.D., 5 
M.Ds? Instead of one Board of 10 
and 2 JOioIlt Secretaries (who inciden-
tally get less than the LIe em-
ployees but who woulq_ continue to 
enjoy being Joint Secretaries rather 
than bec()me LIC clerks by using 
some of the influence which other-
wise they spend along in a ~ ery big 
way); instead of having two or three 
in One Board, you want to have 10 of 
th~ on 5 boards? Instead of having 
10 member Board of Directors you 
want to provide for SO,-all of your 
own people? (Interruptions) It is very 
important to educate some of ·you, 
particularly when we have a young 
man like you and an enthusiastic man 
like You who is ever willing to learn 
even in this age. It is very impor-
tant that We raise this issue again 
today because I want the Fialance 
Minister to remember that if We are 
opposing this Bill today it is not 
because We support anything that is 
irrational; we are opp()sing it be-
cause the grounds which the MLnister 
has come forward which are not ten-
able. I would now go back to the 
point he made about Mr. Fernandes 
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and Prof. Madhu Dandavate bei.41g 
in the Cabinet which went in appeal. 
We were fair, but you may charge 
us that we had gone on appeal. But 
we did something that was legal and 
we went on appeal to the Supreme 
Court. 'What you have done is that 
,'You try to intl'oduce through the 
back-door an Ordinance with which 
you are now tryitng to do away with 
all that the w·orkers have achieved 
over 20 years through collective bar-
gammg. Are you trying to equate 
your Act with this Ordinance which 
the Government is going agai:nst an 
appeal, against the judgment of the 
Court? Some Of us did not support 
that idea. But can you equate thi;) 
too? And yet I fiand the Finance 
Minister today a~ n  no other ar-
gument. having nothing else to fall 
back upon ... (lnten'uptions) My 
coHeague Prof. ~ da dte was 
quoted as saying that he was quoting 
the Bible when he was l'eading the 
main stream of article .... 
(lnterruptions) I felt like sa';:ing that 
the devil is... (Interruptions] 

AN HON. :MEY1BER' It was 
wrongly quoted. 

SHRI GEORGE ; ~ S  

If at all sometimes d~  is friendly, 
it becomes a probler.:n ... (In.terrup-
tions) 

PROF. l\1ADHt." .~  V ATE: 

Here it was a saint quoting from a 
very bad scripture .. ' .. 

SHRI GEORGE FERNANDES: 
Now, we are in a situatio!!. where 
the Government have really thrown 
8 challenge. This is a challenge 
which we are seeing everywhere and 
I am sure the hon. Merr.1)er from 
Rampur Constituency will not !ake 
me a miss when ! say that we were 
facing it in Modi Nagar, ,,"e were 
facialg it in Bangalore public sectDr 
undertakings, we were fadng it in 
a large number of sectors where the 
workers are being denied a fair 
deal. You are using all the powers 
that you possess today to deny them 

of even what they have. Many of 
us have criticised this Bill that it 
is not only a wage freeze Bill but 
you are moving in the direction of 
wage cut, to which you have taken 
the first step by bringilng this Bill 
forward in this House. You may 
use all the powers that you have to 
pa..CJ.s this Bill. But let me warn you 
that it is not going to work. It cUd 
not work earlier and it will not work 
nOW. Last time, you did similar 
thilngs. Don't forget that. I do not 
want to go and refer to the ancient 
history. I only want to go back to 
3 or 4 years during which pe-
riod you brought forward the Emer,-
gency Bill and them you tried to do 
away the various concessions which 
the workers had secured a'fter sev-
erai year,::; of struggle and you know 
the consequence. Toda;? you are 
dOing it without the Emergency or 
may be ha\-ing created a situation of 
challenging the working class in this 
country, yOU would than think that 
rnav be conditions could be created 
h~  you can once again talk in 
terms of Emergency. It is very 
difficult to kUlow their minds because 
very often when they say 'No', it 
mecir:s 'Yes' and when they say 'Yes' 
it an~ 'No'. It is very difficult to 
know "",hat is going on in their minds. 

PROF. MADHU DANDAVATE: 
Especially when the ladies any 
'Xo' ....... . 

MR. CHAIRMAN: The ladies are 
sometimes kind and soft-hearted. 

SHRI GEORGE FERNANDES: 
So, if the Government has any s1S.ch 
ideas that they will beat the work-
ers down and as the hon. Members 
has just now pointed out about the 
poor and rural people and 50 
on and sO forth 3llld I know a large 
number of hon. Members on the rul-
ing party side are deeply concerned 
a bout the POOl' and the rural aDd you 
,approached some of them the other 
: day. Now. the expenses that have 
lbeen incurred, work out to anYi-
-where between one hundred crores 
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and two hundred Cl'Qre8 of rupees. 
It was nice to see, it was alee to 
know that in :your disposition the 
poor of this country can a1ford Rs. 
100 crores to Rs. 200 crores to come 
to Delhi just for a day. It is ,ood 
to hear that, it is good to read that. 
it is good to know that. But if 
you think that you are now golln, to 
create a situation where you are go-
ing to bring about a division bet-
ween urban and the rural, between 
the workers and the peasants, you 
are making a mistake on that (In-
terruptions). We never made that 
mistake. Of course, we made anum-
ber of mistakes, not a mistake of 
that nature ... (Interruptions) be-
cause we are aware of the fact that 
the workers of the country are the 
children of the farmers. I want to 
warn this Government. This is a 
very major piece of legislation which 
they are now going to onact. It will 
be passed, they have the majority 
with which they can pass it. We 
are aware of that. But since they 
are now on the thres'hold of enacting 
this major piece of legislation and 
in the process, throwing a challenge 
to the working people of this coun-
try, let me tell the Finance Minis-
ter, let me tell the Government that 
we take your challenge, that we 
accept your challenge and though we 
shall have lost the fight within ano-
ther fiVe minutes from n$. but we 
shall take this fight outside this 
House and we shall meet you any-
where and every where On any terms 
that you may decide and We shall 
ftnally win this war. 

With these rds~ r oppose this 
Bill. 

MR. CHAIRMAN: I am sorry, Mr. 
Madhukar, I coule1 not call your name 
becaUSe the time is running very 
short. 

Now, the Minister. 

SHRI R. VENKATARAMAN: 

Sir, very early in my legal career, 

I had read a little anecdote and that 
ill that if your caSe is week. you ab-
use the opposition atklmey. 

MR. CHAIRMAN: Abuse or an-
noy the attorney? 

SHRI R. VENKATARAMAN: 
That is also used, but 'abuse the op-
posite attorney', is the 'British ver-
sion of it. 

The amount of abuse that I have 
heard makes me sure that the case 
Is weak. 

So far as the Bill itselt is con-
ceMed, it is very simple. The r~

sent wage structure in the LIC IS 
irrational and on that there can be 
no two opinions. And what the Gov-
ernment has done is only to bring it 
on par with some Of the best that 
we have. To say that Government 
have done something which has tak-
en away the right of collective bar-
gaining is to indulge in exaggeration 
out of proportion to what has hap-
pened. Sometimes. as you know, 
exaggerations lose the case. If you 
exaggerate too much, people do not 
even understand what the substance 
is in that. No power has been tak-
en, no law has been enacted saying 
that there is no direct negotiations 
even nOw possible between the LIC 
and the workers. What we have 
said is that in view of a long pend-
ing dispute which has gone from 
court to court and involved inter-
mina bIe proceedings, Government 
have taken powers to notify the 
ceiling. rate of dearness allowance 
and the application of the boInus law 
to them. here re~ to infer from 
this that the collective bargaining 
right has been taken away and. 
there is an attack O!n the entire 
working class, there is a battle, war 
cry raiRed against it and all that, 
is to whip up an emotion which is 
not warranted by the circumstanc-
es. 

A ;number of irrelevant things have 
been said and I find myself In a 
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difficulty. Normally, I do not -reply 
to things which are not relevant, 
but in some Of these cases if they go 
unchallenged, it m8jy mean that we 
have accepted them. Shri Fernan-
des particularly said that tht!re 
were some attempts made by the 
various people in the Government to 
split the workers. I very firmly de-
ny that charge. The workers them-
selves have been cominl and meet-
ilng different Ministers and they 
have been trying to request them 
to intervene and bring about some 
kind of settlement. To say that the 
Ministers have gone about creating 
differences between Harijans and non-
Harijans, or Tamilians and others is 
totally unwarranted in the cIrcums-
tances. 

Certain Illotice or some poster has 
been displayed in the House. No-
body knows who issued it and yet 
you aSSUll!e that it has been issued 
by the ruling party or the Govern-
ment 8IIld then you go on attacking 
as if it had been established that 
it has been issued by the Govern-
ment or anybody ineharge of the 
Government, Or anybody connected 
with the Government. 

Now, if you assume the thing to 
be proved, then how do we deny it, 
how do We counteract fit? I thought 
there is something like logic, some-
thing like proof. And when you 
make certain allegations, they have 
got to be proved. But you produce 
something and say this is something 
produced, therefore, the Government 
are now trying to spilt the workers in-
to regional and linguistic !!roups and So 
·on is a statement which. at any rnte on 
the present shoWing, is unfou."1ded. 
We do not know -qnless something 
more positive is produced as to the 
man who propounded it, as to the man 
·who got it published. It is re:tllY 
not possible for anybody to im-
mediately lev,y a charge ~ a nst the 
Government as such or against 

Members of the Government as be-
ing guilty of tbia, 

Mr. Fernandes particularly want-
ed me to tell him. whether I would 
follow him in several other things. 
Well, it should have been obviOUS to 
him that I don't. Well. if we bad 
followed him, we would have been 
in the same place; the very fact 
that you are opposite and we are not, 
proves what I say. 

But what I quoted was what Mr. 
Fernandes himself enunciated a 
basic Labour Policy that there are 
high wage islands and he specifi-
cally mentioned LIe and Banks and 
he said that they are' asking for 
more which, in his opinion is not 
justified. I said, when Mr. 'Fernand ... 
es himself had satisfied that it is 
not justified, how does he now go 
and support the case when I tried 
to bring out uniformity. 

16.38 hra. 

[MR. DEPUTy-SPEAKER in the Chair.] 

SHRI GEORGE FERNANDE..C;: Only 
one minute Sir. If he reads that en-
tire paragraph. be will find that I 
have, in fact, used the term that 
they are very justifiable asking for 
more. 

SHRI R. VENKATARAMAN: 
Shall I read it? 

SHRI GEORGE FERNANDES: 
Yes. 

SHRI R. VENKATARAMAN: 

"Agitations are presently being 
conducted by the LIe a7ld Bank 
employees seeking still better" 

mark the word 'atill better' 
"wage terms". 

And when you come. to this .... 

SHRI GEORGE FERNANDES: 
Read the whole paragraph. 
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Smu R. VENK:ATARAMAN: The 
parall'aph says: 

"Cement workers are threat-
ening nationwide strike then, 1f 
they are not given a 50 per cent 
bike in their total emoluments." 

I:n fact you are supporting what I 
.am sawing. 

"In Haryana, Tamilnadu and 
Maharashtra industrial production 
bas come to a halt in several 
industrial belts. The impression 
that with the CDS and the Bonus 
question settled, there would be 
a thaw in wage demands has been 
belied. As their wage contracts 
expire, worliers quite justifiably 
are seekilIlg fresh negotiations on 
new dem·ands." 

SHRI GEORGE FERNANDES: 
I said they are justified in seeking 
it. 

SURI R. VENKATARAMAN: No, 
you say, Cthey are asking still more.' 
These are exa·ctly the wOrds. 

If the LIe and the Bank employees 
are seeking still higher wages that 
means they are gettiU'lg high wages 
that th~y are not entitled to. 

SHRI GEORGE FERNANDES: In 
the absence of a National Wage Po-
licy all these things may quite jus-
tifiably take place. 

'That is what I said. 

SHRI R. VENKATARAMAN: I 
will read that also. 

"An essential aspect Of the for-
mulation of a National Wage 
POlicy is to accept the principle of 
equal pay for equal work. Though 
this is a preposition that is theoreti-
cally acceptable to everyone, the 
organised working class has, short 
of slogan ising it, done pretty little 
to translate it into action for ob-
vious reasons. The result is there 
10r all to see. Even in the organis-
ed industrial sector there have de-
veloped high wage islands that 
have no relationship whatsoever, to 
the wage pattern prevailing in the 
entire industry." 

And he goes on to say: 

hBut the minimum wage of the 
unskilled workers in the Khadi 
and Village Industries Commis-
sion where the files get pushed is 
over Rs. 300 per month." 

"And, as trade unionists ~ are 
keen on getting bonus for the em-
ployees of the Khadi and Village 
Industries CCY-llmission, while the 
Khadi W\lrker's claim far a better 
deal will never figure in our think-
ing." 

The Whole tenor of this article is this. 
(Interruptions) If you say that I have 
read wrong, I am sorry. 

MR. DEPUTY-SPEAKER: What is 
the date of this? 

SHRI R. VENKATARAMAN: 1977. 
(Interruptions) It is all right. It adds 
to my knowledge. (Interruptions) 

SHRI GEORGE FERNANDES: We 
were discussing the national wage 
policy. It is not only pre-1977 or 1977. 
I am prepared to read articles of 1.980 
and 1981 also for the Minister. 

MR. DEPUTY-SPEAKER: He could 
not have written a better article in 
1977. 

SHRI R. VENKATARAMAN: The 
Whole tenor of the article is thJs. 
(Ill teTTuptio'M) 

SHRI RAVINDRA VARMA (Bom-
bay North): That justifies his position. 

SHRI R. VENKATARAMAN· He 
justified himself on that word.' The 
tenor of the whole article is that. 
(InterTuptions) It is all right; but 
based on what? It is based on the 
feeling that some high wage islands 
are existing there, while the Khadi 
and village workers are getting very 
much less-for whom the trade 'Unions 
does not shed a tear-and while we 
are going on asking for payment of 
wa.ges and bonus for ·the worker-
who is a Clerk or an employee in the 
Kbadi Commission. (Interruptions) 
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'!'his is what he has stated. This is 
the position. 

I do not want to go into an elabor-
ate argument. I only wanted to say 
that the position, as stated by Shri 
Fernandes himself, is !hat in our 
country we have, rightly Or wrongly 
intention'8lly or unintentionally, de e~ 
loped certain high wage island 
pockets; and it requires to be set 
right. And this is what we have done. 

Fernandes again said: ,eWe filed an 
appeal. It is different from bringing 
in a legislation." I can read for him 
what the courts said. If he thought 
that the High Court's decision which 
upheld the worker's right f:aying that 
the agreement prevailed over the 
Ordinance which was passed bv the 
present Government in its e·arlier 
term of office; what d·.)es the Supreme 
Court say here? "This agreement 
will be valid until it is set aside by a 
fresh agreement, adjudication or 
legislation"; and we h'8ve done this 
piece of legislation. Thererore, if you 
say that you were people who were 
sworn to the sanctity of the collectiVe 
bargaining agreement, then you 
should 'not have gone in appeal, and 
should have conceded the collective 
bargaining agree':l1ent. 

Mr. Fernandes said something on 
Which I don't want to comment: He 
said that he differed. But you know 
the Cabinet practice, Parliamentary 
practice is that if a man differs .... 
(Interruptions) 

PROF. MADHU DANDAVATE: Sir, 
he has quoted Fernandes so much. 
Fernandes should be laid on t.he Table 
of the House. 

MR. DEPUTY-SPEAKER: He is 
very near the Table. of the House. 

SHRI R. VENKATARAMAN: He 
said th'8t he differed and also included 
Prof. Dandavate when he was not 
there-that both of them differed. 
The common parliamenhry practice 
is that if they differed, they should 
have resigned. And it hey did not 
resign, it means that they did not 
dUfer. 

MR. DEPUTY·SPEAKER: Like 1Ir. 
V. V. Giri. . . 

PROF. MADHU DANDAVATE: 
Are we permitted to resign wJtb. 
retrospective effect? 

SHR! R. VENKATARAMAN: Sir, 
I concede him the right, beC9use lle 
concedes me the right-that I can do 
retrospecti ve legislation. 

I don't want to take more time. 
Honestly, I say that this will Dot bring 
about all this kind of fears and appre. 
hensions which ere being expressed. 
The reJationship between the LIe and 
the staff will settle down on the basi. 
of this legislation; and !he legislation 
having ensured for them the dearness 
allowance at the. rate ... (Interrup. 
tions) and the bonus law being made 
applicable, they will be able to 
negotiate. and arrive at a sett ~ent 

between them. I thank the House fOr 
the elaborate discussion and also for 
very valuable suggestions made from 
time to time. I hope the House will 
accept the motion. 

MR. DEPUTY-SPEAKER: The 
question is: 

"That the Bill be passed." 

The Lok Sabha dividerZ: 

Division No. 11) 

AYES -
(16.49 hrs. 

Abbasi, Shri Kazi Jalil 
Ankineedu, Shri M. 
Ankineedu Prasad Rao, Shri P. 
Arakal, Shri Xavier 
Baithu, Shri D. L. 
Bajpai, Dr. Rajendra Kumari 
Baleshwar Ram, Shri 
Bansi Lal, Shri 
Barway, Shri J. C. 
Behera, Shri Rasabehari 
Bhagwan Dev, Acharya 
Bhatia, Shri R. L. 
Bhoi, Dr. Krupasindhu 
Bhole, Shri R. R. 
Bhuria, Shri DiIe.ep Singh 
Chandra Shekhar Singh, Shri 
Chavan, Shri S. B. 
Chennupati, Shrimati Vidya 
Chingwang Konyak, Shri 
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Choudbari, Sbrimatl Usba Prakasb 

~~~ tr~~ .  ~~ 
. Dalblt: SlnIti, at ~ . 
Dalb!r SinIh. Shri 
Damar, Sb,ri ~ a  

Dennis, Shrl N. . 
Dev.SbrJ" Santosh Mohan 
Doll'a, Shri G. L. ' 
Dubey. Sbrl BaDputtb 
F'aleiro, Sbrl Eduardo 
Femandes, Shri Olear 
GadBil. Sbri V. N • 
. GarcbB'," Shri Dev1Dder, $!nih 
Geblot.' 'shri Attioft ,.':, ,,' 
GomaDco, ~a r dhar 
Gowider, $bri 'it..' ~a~ 
Gulaher AbIJie( pd'" ., 
J adeja, Sbrl DauJat8lnhji 
Jai NaralD Boat. SIui 
Jaldeep S~~ ~ 
Jain. Shrl, -Bblku Bam 
.Tain, ShrlNfbai Sioib 
Jain, Shri' Vlrc:U11"Cbander 
ena~ Shri Chlntam.ni 
Jitendra Prasad., -$vi 
Kahandole. -$hrl Z. M. 
Kamal at ~ Sbri 
Kamla Kumari. Kumari 
Kaul, Shrimati ~ a 

Khan, Sbri ~ t r. AU 
Kocbak, Shri Gbulam a~  

Kosidram, shrl K. T.· .". 
Kuchan, Sbri a ~~ S. 
Kusuma Krishna MurtbY. Sbri 
Lakkappa, Sbrl K. -" .. 
Laskar, Shri Nibar Ra:ljan 
Mahabir ~a,ad ... $hri 
lV.ahaja:t, ~r  Y. S. 
Mahala, Shri R. P. 
ahe~dra r~,ad.  Shri 

1\1: ~ anna, Sbrl K. 
Mallick, Shri Laktdaman 
Misra. Shri, 8r ~t 8 
Misra. 'sbri' ~a 
Mohanty, shri'Brajamohan 

kh a~hyay •. $Iui ~~nda ~  

Muthu Kumaran" ~hrt R. 
Namgyal, SbrI,P. 
Narayana. $hri K. S. 
Neta11l. SI,lri Arvind. 
Nikbra.,' Shri a"'war 
Orledra, Shrl Maldevji M. 

'Pllnday. Shri iced8r 
~ . .. _._-----_._-_ ..... _--
• Wroncly voted for A VBS. 

Pardhi, Shri Keshaorao 

Parmar, Shri Hiralal R. 

PatU, Shri A. T . 

PaUl, Shri Cha:ldrabhan Atbare 

Pa til. Shri Uttam'rao 

Pattabhi Rama Rao, Shri S. B. P. 

Poojary, Shri Janardhana 

Potdukhe, Shri Shantaram 

Pushpa Devi Singh, Kumari 

Raju, Shri P. V. G. 

Ranga. Prof. N. G. 

Ra thad, Shri uttam. 

Reddy, Shri K. Brahmananda 

Sahi, Shrimati Krishna 

Saminuddin, Shri 

Sangma. Shri P. A. 

Shaktawat, Prof. Nirmala Kumari 

·Shamanna, Shri T. R. 

Shankaranand, Shri B. 

Shanmugam, Shri p. 

Sharma, Shri Chiranji LaI 

Shanna, Sh'ri Nand Kishore 

Sharma, Shri Nawal Kishore 

Shastri, Shri Dharam Dass 

Shastri, Shri Hari Krishna 

Shingda, Shri D. B. 

Singh Dea, Shri K. P. 

Solanki, Shri Babu Lal 

Sparrow, Shri R. S. 

Sultanpuri. Shri KriSlftlb. vutt 

Sunder Singh, Shri 

Suryawanshi, Shri Narsing 

Tayeng, Shri Sobeng 

Tayyab Hussain, Shri 

Tewary, Prof. K. K. 

Venkataraman, Shri R. 

Venkatasubbaiab,. Shri P. 

Vijayaraghavan, Shri V. S. 

Virbhadra Singh, Shri 

Vyas, Shri Girdhari Lal 

Yadav. Shri Ram Singh 

Zail Singh, Shri 
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<: The ~; ~j~r .  Zainul a het~ Sbr1 

NOES 

Balanandan, Shri B-

Basu, Shri ChItta 

Biswas, Shri Ajoy 

Chakraborty, Shrl Satyaaadban 

Choudhury, Shri Saifuddin 

Dandavate, Prof. Madhu 

Dandavate, Sbrimati Pramila 

Das, Shri R. P. 

Fernandes, Sbri George 

Ghosh, Shri Niren 

Giri. Shri Sudhir 

Gupta, Shri Indrajit 

Hasda, Shri Matilal 

JatiYa, Shri Satyanarayan 

Madhukar, Shri KalDla Mishra 

Maitra, Shri Sunil 

Mhalgi, 8hri R. K. 

Misra, Sbri Satyagopal 

Mukherjee, Shri Samar 
Negi, Shri 1'. S. 

Pandit, Dr. Vasant Kumar 

Paswan, Shri Ram Vilas 

Rajda, Shri Ratansinh 

Riyan, Shri Baju Ban 

Saha, Shri Ajit Kumar 

~n, Shri S~ 

Shastri, Shri Ramavatar 

Shejwalkar, Shri N. K. 

Vajpayee. Shri Atal Bihar! 

Varma, Shrl Ravindra· 

Verma. Shri Phool Chand 

Verma, Shri R. L. P. 

MR. DEPUTY.SPEAKER: Subject 
to correction. the result t t of' the divi-
sion is: 

AYES: 116: NOES: 32. 

MR. S~,;;r e ;  is 
passed. : .... :, .. "  . ? ~.  ~ ,I {. . ,,\ 

~.  .:" ;'1, 

(At this stag., S01J'lIl bon. ;. ~rn e S 

lc>!t the House.)"", ' .,' . 

16.51 brs. 

GENERAL BUDG.E'r, 9 h.;s2~ ;t  E-
RAL S S ;~ n td  ' 

, "J. 

MR. DEPU'TY·$P£AKER; '·We sball 
now take' 'up' the en~ra  d,iscusslon em 
the Ge:1eral Budget. . '.' " 

.' '. I 

SHRI E BALANANnAN (Mukundn-
puram): Mr. Deputy-Bpeaker ' Sir. 
There have been t;roadly two' rea t n~ 

to the Budget aMong the h~r . Members 
.of this House and· the People" at large. 
Amongst some'there has been a sense 
of jubilation abouethe cencessions pro-
vided in the fomi Of the exemptions 
and reductio:1S to' the Middle classes 
which has been m.ade· out to be an eb-
sential featUre of this year's Budget. 
Among others there has been a sense 
of scepticism about the Government's 
economic policy in en~ra  and the 
Budget in particular-helghttr.1ecl by 
the BeaTer BOnds' ~~e e the explicit 
and implicit concessions to the -corpo-
rate sector and .th.e' huge d~ t ts in the 
Budgets of last year and this year and 
hcreasing reliance on· foreign capital 
that has come to characterise our ~th 
of development. It, ,is on the basis of 
this scepticism and .:' the t at n~ 

thereof that I intend to draw the utten-
tion of the Members of th'is .'House and 
th~ FinancE' Mfnist.er" h;imself. " 

The Financt! Minister· has ' In:' hhl 
speech referred t(; a . t~nsttt r  trCim a 
period of "crisis manageh\1!11t" to one 
of growth as form in'! t~ background 
of the bu 1get thaf 'he· has' res~nted. 
However. as ,8 ~re ,, d~~  ~  conimen!s 

~ ~t tThe followi':lg M.embers also recor ded their votes:':' 

AYES: Sarvshri Laxman Karma, p. aja ~ ,N,aidu, Ch.ar.anjl't" Sfngb.. 
NOSE: Sarvshri A. K. BalAn and T. R. Sh~ ;~~na. . , . '; .,' 


